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144. 8hri Shiv Ki hore Dixit 
] 45. Shri Sompal Sigh 
] 46. Shri Narayan Pathak 
147. Shri Shalendu Kumar Singh 
148. Shri Kapil Dev Tiwari 
] 49. One Social mobiliser for which 

claim was made by the Institute. 

Renting of Rooms in Western Court 

2223. SHRI D.S.A. SIVAPRAKA-
SHAM: Will thc Mini tcr of WORKS 
AND HOUSING be pleased to statc: 

(a) whethcr room in Western 
Court are rentcd to per ons other than 
M.Ps. for permanent occupat ion; 

(b) if so, the names of parties to 
whom rooms have been rented ; 

(c) whether any party has failed to 
pay the rent; and 

(d) if so, thc action proposcd to be 
taken to recover the rent ? 

THE M [NISTER OF PARL1A-
MENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRl 
BHISHMA NARAIN SINGH): 
(a) Yes, Sir. 

(h) 1. Shri L.R. Naik, Member, 
High Power Panel on Mino-
ritie, Scheduled Castes & 
Scheduled Tribes; 

2. T.T.D.C. 
(c) Yes, Sir. 
(d) Recovery proceedings under thp. 

Public Premi es (Eviction of Unau-
thorised Occupants) Act, 1971 have 
already been initiated against them. 

New Electric/Water Connection by 
N.D.M.e. 

2224. SHRI ATAL BIHARI 
V AJP A YEE: Will the Minister of 
WORKS AND HOUSING be plea ed 
to state: 

(a) whether under the policy of ew 
Delhi Municipal Committee new elec-

tricity /water connections are given 
for commercial purposes in exclusive-
ly residential areas like Jorbagh, Golf 
Links etc. and whether any change in 
this policy has taken place since 
January, 1976 ; 

(b) whether there is any re olution/ 
decision of N.D.M.C. to charge the 
entire electricity/power/water con-
sumption at a domestic meter even if 
a single point from that meter is being 
used for commercial purpose; if so, 
whcther a copy of the same will be 
laid on the Table of the House. 

(c) in the case f profes ionals 
making incidental u e of their resi-
dence for professional work, whether 
N.D.M.C. levies c mmercial rates 
on electricity/water con umed on the 
domestic meters ; and 

(d) if so, whether a copy of the rele-
vant N.D.M.e. resolution will be laid 
on the Table of the House ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND 
WORKS AND HOUSlNG (SHRl 
BHfSHMA NARA[N SINGH): (a) 
to (d). The information is being collect-
ed and will be laid n the Table of the 
Sabha. 

Mortality Rate of Cattles at I.V.R.I. 

2225. SHRI RAM KINKAR: 
Will the Mini ter of AGRTCULTUR 
be pleased to refer to the replies given 
to U nstarred Questions N s. 593 on 
12 July, 1982 and 4659 on 9 August, 
1982 regarding mortality rate of 
cattle at IV R I and Dwinding cattle 
Breeding Projects at National Institute 
IVRI, respectively and to state ; 

(a) if mortality was more than 
13 .4 per cent annually as reported 
in part (a) on 9th Augu t, 1982 how 
can survival be only 80 per cent report-
ed on 12th July, 1982 ; 

(b) what are the correct and com-
plete details ; 




